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No.6 on the 1st August, 1960 and state 
the progress since made in the estab-
lishment of Corporations for smaJl-
scale industries in the remaining 
States? 

The Minister of Industry (Shri 
Manubhal Shah): The remaining State 
Governments have not yet finalised 
their schemes for setting up of Corpo-
rations for Small Scale Industries. 
They have been requested to expedite 
the tinalisation of their schemes. 

Citizenship Ri&'hts for Tibetans 

301. Shri Hem Raj: Will the PrIme 
Minister be pleased to state: 

(a) the number of properties pur-
-chased by Tibetans in Punjab during 
1960 and the valu~ thereof; and 

(b) whether those Tibetans hav~ 
obtained the citizenship rights in 
India? 

The Prime Minister and MinIster 
of External Main (Shri Jawaharlal 
Nehru): (a) No immoveable property 
has been purchased by any Tibetan 
in the Punjab during 1960. 

(b) No Tibetan refugee has been 
granted Indian citizenship so far. 

Leather Industry 

3~ Shrimati I1a PaIchoudhari: 
Will the Minister of Commerce IIIId 
Industry be pleased to state: 

(a) whether it is a fact that a pro-
posal to set up functional industrial 
estates in India for the development 
of leather industry in the country is 
under the consideration of the Gov-
ernment of India; 

(b) if so, the details thereof; and 

( c) the nature of progress made in 
connection therewith? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). On the 
recommendation of the Panel for 
Lea ther and Leather Goods Industries, 
it has been proposed to the Govern-
ments of U.P. and Madras to set up, 
one industrial estate each at Agra and 

Madras exclusively for the manufac-
ture of leather goods including foot-
wear during the first year of the Third 
Plan. The scheme for this Industrial 
Estate at Madras is being fonnulated 
by the State Government and the land 
required for it will be acquired during 
the CWTent fin!lDcial year. The details 
of the scheme of the Industrial Estate 
at Agra are awaited from the U.P. 
Government. 

Barter Deals 

303. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether barter deals are allow-
ed between private parties in India 
and abroad; and 

(b) if so, whether they are routed 
through the State Trading Corpora-
tion? 

The Minister of Commeree (Shrl 
KanUDgo): (a) Yes, Sir, in approved 
cases. 

(b) Yes, Sir. 
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